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MR. SPEAKER: Why don't we have 
separate rehabilitation centres for 
lepers, so that they could be taken 
care of? 

SHRIMATI S:aElLA KAUL: We 
have got ... 

MR. SPEAKElR: You see all around 
some people begging, doing tbis and 
that aDd also calls fOr further action. 
We should at least forbid this type of 
~ople. 

SHRIMATI SHEILA KAUL: We all 
have to see how this is ... \ 

MR. SPEAKER: I hope you will con-
sider it, 

SHRIMATI SHEILA KAUL : Yes, 
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Railway Apprenticeship Scheme 

·872. SHRI M. M. LAWlRENCE: Will 
the Minister of RAILW A YS be pleased 
to state the steps taken, SO far by Go-
vernment regarding long pendin de-
mand of Engineering Graduates and 
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Dlploma Holders who have undergone 
and completed Railway Apprentice-
ship scheme, for absorption in suitable 
jobs and for fixation of some percen-
tage Of quota of vacancies for this 
purpose? 

THE ~UTY MINISTER, IN rRE 
MINISTRIES OF RAILWAYS ANP 
EDUCATION AND SOCIAL WEL-
FARE AND IN THE DEPARTMEANT 
OF PARLIAMEN'l'RY AFFAIRS 
(SHRI MALLIl{ARJUN): A statement 
is laid on the Table of the Sabba. 

statement 

Engineering Graduate's and Diploma 
Holders who haVe completed Appren-
ticeship on tIle Railway~ llnder the 
Apprenticeship Act may appear in tbe 
selections. neld by the Ral1way Service 
Oommissions for recruitment , on ~he 
RaUy;ay~ ~ a:Iong - with other open mar-
ket candidates if they fulfil the ,f e 
and other conditions for such I recruit-
ment. The request for direcUy ab'Sorb-
ing them in suitable jobs on the Rail-
ways a nd fixation of ' some percentage 
of quota of vacancies for this purpose 
has been considered but it has not been 
possible to agree to the 'Same. 

SHRl ·M. M. LAWRENCE: Sir, ear-
lier, some clerks who have completed 
the training were abso1rbed. Likewise, 
I would like to know why the Govern-
ment is he~tating to absorb these 
people, also in the service as having 
Spent so much Hme and as so much 
money al~o bas beeI\ spent for the 
training. 0 0 • 

SHRI MALLIKARJUN: Sir, as per 
the Act o,f Apprenticeship, appreritice-
ship to engineering graduates and di~ 
lorna graauates is being offered in the 
Indian Railways. But they are no t 
upposed to fie absorbed. There is a 

procedure in thie regard. TheSe En-
"neering graduate! and diploma hol-

ders after apprentic hip ba ve to go 
through the Railway Servic om 
mission. Whenever vacancies are 
aVailable, After passing through the 
Railway Service Commission., they 
will be absorbed. The hon. Member 
has rightly pointed OU tha~ in April, 

1977 the then Minister has absorbed 
some of the cieri-cal non-artisans who 
had been given training Of apprentice-
smp. But later one Shri .'r. C. Peter 
who was also an Engineering Gradu-
ate and who had the apprenticeship 
training, filed a writ in t Madras 

High Court, Now the case is sub judice. 

SHRI M. OM. LAWRENCE: Will the 
Government consider at least bsorb-

ing .the present people who have under-
gone training? . , 

SHRl MALLlKA;RJ1.!N: Tb:is i 
what I have said, As per the Appren-
tices'hip ,Act itself after apprenticeship 
those people cannot be absorbed di-
r~ctly. We have Railway Service Com-
mission. They liave to go through it. . . 

It is Rai!ways who 'have given them 
training and who Have been given- the 
opportunity to . work on the shop .floor" 
Therefore, ' We will be happier to con 
sider the Apprentice Engineering 
'Graduates who take training on the 
Railway work 'floor than a fresh man 
who has 'simply come through the Rail-
way Service Commission without , any 
training. 
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SHRI INDRAJIT GUPTA: Sir the 
Minister should have clarified' tliat 
under the Central Apprentices Act, 
there is a statutory obllgatlon on the 
part of employers to give trai~ng to 
a certain number of apprentices. But 
there is no obligation, unfortunately, 
on them to provide for jobs to the 
pprentic • Now, you did not tell that 
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'They should, appear before the Public 
ervice Commission irrespective of 

'the fact whether we can amend the 
Apprentices Act Or not. 

, SHRI INDRAJIT GUPTA: My 
. questlon is in view (yf everything the 

Minister has stated, whether any clear 
,cut advice Or direction has been given 

y the Railway MiniStry or the Rail-
way Board to the Railway Service 
Commissions to give preference to 
those candid'ates who have already 
,passed the apprenticeship course. 

Number 2. Can he tell us what per-
lCentage of candidates who have comp-
:Ieted the railway train:ng course and 
, ppeared before the Railway Service 

omnussion, have actually been ab-
orbed in the services? 

~SHRI MALLIKARJUN: I have a1-
'ready clarified about the Apprentice-
$hip Act. It is needless to re-emph-

ise it. So -far as the other two aspects 
tOf the question are concerned the , 
Railway Board does not interfere with 
'the functioning of the Railway Service 

ommission. 

SHRr INDRAJIT GUPTA: Do you 
~ive preference? Can you tell me? 

SHRI MALLIKARJUN: You have 
patience to listen to me. We do not 
'interfere with them. But when a per-

on who has been trained' in the rail-
ways appears before the Commission, 
'naturally he will have a better chance 

f getting through. 

Number 2. As for the question 
·which the hon. Member, Mr. Yadav 
'had earlier asked, we haVe spent the 
-money in all departm~nts of the Gov-
ernment of India. Stipend is being 
'paid to these apprentices in all De-
!>artments and not in Indian Railways 
'alone. 

'SHRI INDRAJIT GUPTA: My se-
~ond part is this. What is the percen-
'tage of those apprentices who have 

pplied .through the Railway Service 
'Commission and who have been ac-

ually absorbed in the services? 

SHRI MALl1IKARJUN: At the 
moment, I do not have the percentage 
of apprentices. who have appear 
before the Railway Service Com-
mission. 

Vocational ducation in 'rribal Ar 
*373. SHRI ARJUN SETHI: Will 

the Minister of EDUCATION AN}) 
SOCIAL WELFARE be pleased to 
sta.te: 

(a) whether mployment-oriented 
vocational and technical education is 
being imparted in Primary and Higher 
Secondary Schools in areas predomi-
nantly inhabited by tribals and 
Scheduled Castes; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
SOCIAL WELFARE (SHRIMATI) 
SHEILA KAUL): (a) and . (b). No 
speCifically employment-oriented vo-
cational or technical education is being 
i1mparted at the Primary level either 
in the areas predominantly inhabited 
by Scheduled Castes or Scheduled 
Tribes Or elsewhere. In regard to the 
Higher Secondary stage a beginning , 
has been made in some of the States, 
among those that have accepted the 
10 + 2 pattern, to provide for voca-
tional courses. Since it will be neces-
sary to have area-wise surveys to 
assess the specific needs in the respeC-
tive areas and since teachers will have 
to be trained and equipment prOvided, 
it will take some time before such 
vocational courses, either in area 
predominantly inhabited by Schedu .. 
led Castes or Scheduled Tribes or in 
other areas to become available on an 
extensive scale. 

SHRI ARJUN SETHI: Mr. Speaker 
Sir, my question relates to emplo -
ment-oriented vocational and techni-
cal education exclusively 'mpa ted In 
tribal and Schedul d Caste areas. The 
hon. Mlnister has stated in her stat -
anent that no steps have been taken 
exclusively for these people. It is a 
fact that in SPite of best Of e orts by 
the Government at the Centre as well 




